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THE INDIAN PENAL CODE (HARYANA AMENDMENT)
BILL, 2014

A
Buoo

Sursher to aiend the Indiun Penal Code, 1860, in its applicarion to the
Staze of Haryona,

Be it enacted by the Legislature of the State of Haryana in the Sixty-fifik
Year of the Republic of 1adiz as follows -—

1. This Act may be called the !ndian Penal Code (Haryana Amendment) Short titie,
Act, 2014 '

2. Inthe Indian Fenal Code, 1860, in its application (o the State of Harvana, ;.'iscr.iiqr: of
after Section 379, the following sections shall be inserted, narely:~—— Se;“,f':‘g’l;’ 9-A
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«379°A. Snatching.—1) Whoever, with the intention 1o commit
thefl, suddenly or quickly or forcibly seizes or secures or grabs or wakes
away from any person or front his possession any moveable property,
and makes or atterpis 1o make escape with such property, is said to
commit spatching,

(2)  Whoever, commits snatching, shall be punished with
rigorons imprisonment for a term, which shalf not be less than five yeass
but which mzy cxtend to ten years, and shail also be liable to fice of
rupees iwenty five thousand.

372-B. Snacching with hovt, wropg el restrain: or fear of
hart.-— Whoeve, in ovder W cofammit sratching, or in cominitting the
snatciting, causes hurt or wrongful vestraint ¢or fear of hurt; o afier
commiiting the offence of snatching, ~auser hurt or wrongful rostraint
or feur of hurt in ordor to efiect thiz escape. shall be punished with
rigorous imprisonment which shski not be less than ten years but which
may cxiend to foruteen vears, and shai! alss be labie to fine of rupees
yweniy five thousaad.”,
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STATEMENT GF OBJECTS AND REASONS

For some time past, the incidents, of snatching especially from women
and business persons have been reported from various parts of the State. Such
incidents creaie & sensc of fear and insecurity in thew. Criminals cfter take
advanuge of shoricomings in the existing laws o get away lightly in the event of
their arrest. At present, no specific section has been provided in the Indian Penal
Code for spatching incidents, Cases are being registered vnder Section 356 IPC
which desls with assault or criminal force in attempt to commilt thef® of property
carrizd by a person. Maximum punishment of Section 350 is two years, or with
five. or with both. As is evident, the quantum of punishment is not deterrent enough
to distourage criminals from commiiting snatching offences.

T curb the maitace of criminals mdulging in sratching incidents and (o
inati! a sense of security in the wotnen wnd business persons. It is necessary in the
pubiic intersst to make sringent provistons in the existing laws.

FT.SBIV CHARAN LAL SHARMA,
Minister of Staze for Labour & Cmployment, Harvans,

Crandigarh : SUMIT KUMAR,
The 14th fuly. 2014, - Secretary
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